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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

O.A. N0.1480/93 Date of decision: 22.11.1996
BETWEEN
\\ '
B.K. Nageswar Rao E ‘ ++ AppZicant
AND |

o f
1. The Union of India represented by .
the Secretary, Department of Space,
New Delhi. _ =

2. The Director, Shar Eentre.
Sriharikota.

3. The Controller, Peféonnel and
General Administration,
Shar Centre, Sriharikota.

4, The Head, Personnel and

General Administration,
Shar Centre, Sriharikota.
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Counsel for the Applicant: Mr. B. Nalin Kumar

Counsel for the Regpondénts: Mr. N.R. Devaraj \

CORAM

THE HON'BLE SHRI R. RANGARAJAN: MEMBER (ADMN.)

THE HON'BLE SHRI B.S, JAI PARAMESHWAR: MEMBER {JUDL.)

JUDGEMENT
(OFal order per Hon'ble Sri R. Rangarajan: Member (Admn.)

Heard Mr. Sastry for Nalin Kumar.

This OA is filed for setting aside‘memorandﬁm
No.SCF/PGA/LDS/D2 (209)/90/1121 Dt.26.8.93 issued by R-3)
Memo Dt.14.7.92 bearing No.LDS/D-2(209)/90/2908 of R=3
confirming the order of R-2 and Order No.LDS/D-2(209)/90/2407

el

B3
e
#




L

-2-
Dt.10,10.91 of R~-4 whereby the applicant was reduced to lower
grade. and consequential benefits.

2L
The applicant was issuedzphe charge sheet for some

financlal irregularity committed by him. That charge sheet was
followed up by an inquiry and the disciplinary authority

i.e. R-4 passed the order No. LDS/D-2(209)/90/2407 Dt.10.10,91.
By this order the applicant, Offlce Clerk-B, was reduced to
lower grade Office Clerk ~A in the time ecale of pay of

Rs. 950-1500 with immediate effect for a period of 3 years and

the consequential orders.

Against this 6rder the applicant filed an appeal to

R-3 by his representation dated 22.4.92. That appeal was ';ﬁ
s 4

disposed by memorandum Dt.14.7.92. Disposangppeal should he %g

issued in the name of the appellate authority and the orders

cannot be issued on behalf of the appellate authority. The

-order on appeal Dt.14,7.92 was signed by Assistant Administrative

Officer/LDS on behalf of competent authority. Even the designa-

tion of the compeﬁent authority was not indicated in the order.

The appellate order is very short and it does not indicate any

reason for rejecting the appeal. In view of the above it has

to be held that the order of the appellate authority'was

issued without application of mind and that too not by desig-

nated official. Hence we are of the opinion that the order

of the appellate authority cannot be.upheld and has to be set

aside. The Revision order issued by R-3 though indicates reasons
T

for upholding thetﬁppellatetfhe disciplinary authority this also

cannot be sustained in the eye of the law as the appellate orer.

has to be set aside. In view of the above this order also has

to be set aside. A further direction has to be given to R-3



to consider the appeal afresh and issue a spe%}ing order

after considering all the contentions. The applicant after

receiving the speakihg order may however submit a revision 1
‘petetion to R-2,

In the' result the order of the appellate anthari+o)
Dt.14.7.92 and the ‘order of the Revision Authority Dt.26.8.93
are set aside. ﬁhe appellate authority}namelg,R-B should now
give a speaking‘Lon‘his appeal following extant rules. The

&AM.’JLO ,
applicant mayrif s0 desized file a revision petgmion after the
disposal of his appeal. If such a revision petition is received

the concerned authority should dispose of the same as per extant .CE

The OA is ordered accordingly. No costs. -[
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Date: 22ND NOVEMBER 1996 ?‘/'/’5«7@7”””’ .
Dictated in the open court
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